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UeAe NI« 1845/91
New delhi this the ZUth way of september, 1555
don'ocle sh. Pe surygprakasam dflember (3,
Hon'ole ohe K. viuthukumar ilember (A,
MOLD Pandey
s/o 3he R.P. 3ingh,
r/o H.iioe 253-A4 Ralluway Colony Rewari,
uistts Aguari '\Haryana/ KX Applicmt

(3y Advocate: 3he V.P. Sharmay

Us

1« Union of India through
The General Manager,
Northern Railway,

Jaroda House, New Delhi.

2. The livisional Railuay lanager ,
Northern Railuay,
8ikaner.

3. The Station Suprintendent,
Northern Railway, Reuwari,
Haryana. eeee Respondant

(By Advocate: She. B.K. Aggarwal,

ORUER{JR AL

The learned counsel for applicant states
that respondents have already granted the relief
prayed for in this application and states that if
any further grievance 'survives, the applicant will
make the representation to the department.

In view of the above, the application is

dismissed agbaving become infructuous. No costs.
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( P. SURYAPRAKASAM) ( K. MUTHUKUMAR )
MEMBER (3J) MEMBER (A)




